FORM A
PUBLIC ANNOUNCEMENT
[{Under Regulation 6 of the insolvency and Bankruptcy Board of india
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF

DILSHAD TRADING CO PRIVATE LIMITED

Relevant Particulars
1i Name of Corporate Debtor Dilshad Trading Co Private Limited
2 Date of Incorporation of Corporate Debtor 14 June 1982
Authority under which Corporate Debtor is

3 _ ; — .
incorporatad / registerad Registrar of Companies — Mumbai
Corporate Identity Number / Limited Liability
4 :
Identification Number of Corporate Debtor IR Us St i aaaPTeuaiNas
5 Address of the Registered Office and Principal | 1, 3rd Floor, 14 A, Sukhia Building, Cawasji Patel Road, Horniman
Office (if any) of Corporate Debtor Circle, Fort, Mumbai - 400001
6 Insolvency Commencement Date in respect of 04 July 2023
Corporate Debtor
Esti dat f
7 stlmat_ed ate of closure of Insolvency 315 Dacember 2023
Resolution Process
Name and Registration number of the | Name: Mr. Surya Pratap Gupta
8 Insolvency Professional acting as Interim | IBBI Registration No: IBBI/IPA-001/1P-P01060/2017-
Resolution Professional 2018/11753
Address: 3301, D-Wing, Imperial Heights, CTS Plot No. 1 (PT),
g Address and E-mail of the Interim Resolution | Behind Goregaon Best Depot, Malad Link Road, Goregaon

Professional, as registered with the Board. (West), Mumbai - 400104.

Email: spguptal0@hotmail.com

Address and E-mail to be used for | Headway Resolution and Insolvency Services Pvt. Ltd.
10 correspondence with the Interim Resolution | 708, Raheja Centre, Nariman Point, Mumbai — 400021,

Professional Email: cirpdilshad@gmail.com
11 | last date for submission of claims 18" July 2023

Classes of creditors, if any, under clause (b} of
12 sub-section (6A) of section 21, ascertained by | Not Applicable as per information available with the IRP
the interim resolution professional

Names of Insolvency Professionals identified to
i3 act as Authorized Representative of creditors | Not Applicable
in a class (Three names for each class)

{a) Relevant Forms and

14 {b) Details of authorized representatives are
available at:

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench (Court-V) has ordered the commencement
of a Corporate Insolvency Resolution Process of the Dilshad Trading Co Private Limited vide its Order in CP (IB) No. 1251/MB-
V/2022 dated 04™ July 2023.

Web link: https://ibbi.gov.in/downloadform.html
Physical Address: As mentioned against entry no. 10

The creditors of Dilshad Trading Co Private Limited are hereby called upon to submit proof of their claims on or hefore 18t
July 2023 to the Interim Resolution Professional at the address mentioned against entry no. 10.

The financial creditors shall submit their proof of claims by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed agalnj}gﬁtﬁf&z f‘:"?@g as authorized representative
Ay

of the class in Form CA. L -, “

‘Ei b,
Submission of false or misleading proofs of claim shall attract penaltie{ (75

¢ Surya Pratap Gupta
Name and*sggdtu#e gﬁinterlm Resolution Professional
Date and Place: 06™ July 2023 and Mumbai




